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The applicanfl;p who was an employee of

Railway Administrati&n, was placed under suspension
because of criminal Ease under section 307 IFC,
againsf him. The apphicant was convicted. later on,
the suspension order was revoked on 24,11.78 and
the applicant was ailcwed to resume his duties
reqgularly until he was convicted in the trial

by the Addl,Sessions Judge. Against the conviction
order, the applicant filed an appeal before the
High Court which W§s admitted and the applicant
was released on baﬁl vide on orddr dated 2.4.84.
Therefore, withou€ an enquiry the applicant was
dismissed from se%vice. Against the dismissal arder,
the applicant hasfapproached the tribunal contending
that without hpliing an enguiry , he could not

have been dismiséed and the dismissal order is in
violation ofArti%Ie 311 of Constitution of India’,
There is exception in this behalf that if a person
without enquirygis dismissed from service on the
basis of conviceion, it is always open for the
tribunal to exa%ine the adequacy of the penalty

inc luding the q%nvictioa and the tribunal can also
remit tle mattér for reconsideration or by
substituion offone of the powalies provided under

Clause (A). In‘th1s case, we have looked into
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the penalty and we do nét find any good ground to
interferewith the sameQFAcCOraingly, this application
is dismissed.with the observation that if the
conviction of the applicant is set aside after disposa.
of the appeal, it will be open for the applicant to
approach the competent Court of law for necessary

relief to which he may be entitled to under laﬂc

No order as to costs’ |
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